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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Cast~ 
and Scheduled Tribes, having been authorised by the Committee 
to submit the Report on their behalf, present this Fourth Report 
(Fifth Lok Sabha) on Action Taken by Government on the recom-

mendations of the Committee on the Welfare of Sched~d Castes 
.and Scheduled Tribes contained in their Sixteenth llepoTt (Fourth 
Lo~ Sabha) on the Department of Social Welfare and erstwhile 
Ministry of Health, Family Planning, Works, Housing and Urban 
Development (Department of Works, Housing and Urban Develop-
ment)-Housing facilities fur Scheduled Castes and Scheduled 
'Tribes. 

2. The draft Report was considered and adopted by the Com-
:mittee on the 21st January, 1972. 

3. The Report has been divided into the following Chapter: 

I. Report. 

II. "RecommendationslObservations which have been accepted 
by Government. 

III. "RecommendationslObservations which the Committee do 
not desire to pursue in view of the Government's 
replies. 

IV. Recommendations in respect of which replies of Govern-
ment have not been accepted by the Committee and 
which require reiteration. 

V. Recommendations in respect of which Government have 
furnished interim replies. 

4. An analysis of the action taken by Government on the recom-
-mendations contained in the Sixteenth Report of the Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes (Fourth 
Lok Sabha:) is given in Appendix II. It would be observed.there-
from that out of 26 recommendations made by the Committee in 
their Sixteenth Report, ten recommendations, i.e., 38.46 per cent, 
bave been -accepted by Government; the Committee do not desire 
, t t-~"':-- .• ~ 
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to pursue seven recommendations, i.e., 26.93 per cent, in view of the 
Government's replies; five recommendations, i.e., 19.23 per cent, :iD 
respect of which replies of Government have not been accepted by 
the Committee and which require reiteration; and final reply is 
awaited in respect of four recommendations," i.e.,. 15;38 per cent. 

Nsw DELHI; 
January 24, 1972. 
Magha4;'"1893 (S). 

BUTA SING~. 
Chainnan, 

Committee on the WelfaTe of 
Scheduled Castes and 

Scheduled" TTib~ 



CHAPTER I 

REPORT 

The Committee in para 1.11 of their Sixteenth Report (Fourth>, 
Lok Sabha) on the Department of Social Welfare and erstwhile 
Ministry of Health, Family Planning, Works, Housing and Urban. 
Development (Department of Works, Housing and Urban Develop-
ment)-Housing facilities for Scheduled Castes and Scheduled 
Tribes had noted that the housing schemes in the general sector· 
were looked after by the Ministry of Works, Housing and Urban 
Development and in the Backward Classes Sector by the Depart-
ment of Social Welfare. They further noted that under the Central-
ly SponSOTed Programme, there was no housing or house-sites 
scheme for the Scheduled Tribes. The Committee were not con-
vinced with the reasons advanced by the Department of Social 
Welfare that there was no housing I house-sites scheme for Scheduled; 
Tribes under the Centrally Sponsored Programme because there-
were 489 Tribal Development Blocks with their own housing pro--
grammes. The Committee considered that there should ·be an inte-
grated Central Programme for hOUSing for both Scheduled Castes-
and Scheduled Tribes. 

In their reply dated the 3rd June, 1971, Government have stated: 

"The schemes under the Central Sector of the Fourth Five-
Year Plan have been finalised with the approval of the-
National' Development Council. No new schemes can 
now be included in this sector." 

In view of the fact that provisions of housing/house-sites for 
Scheduled Castes and Scheduled Tribes are lagging far behind the' 
actual requirements, the Committee would reiterate that there-
should be an integrated Central Programme for housing for both 
the Scheduled Castes and the Scheduled Tribes. This should be-
kept in view while planning future programmes. 

1.2. In para 1.12 of their Report, the Committee noted that there 
was no regular machinery for effecting coordination between the' 
Department of Social Welfare and Ministry of Works, HOUSing and 
Urban Development in so far as the housing schemes were con-' 
cerned. They considered that it would be desirable to set up a co-
ordinating committee consisting of the representatives of the-
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Department of Social Welfare, Ministry of Works, Housing and 
Urban Development and the Planning Commission for the purpose 
.of reviewing the housing schemes and programme and also watch-
ing their implementation. 

In their reply dated the 20th April, 1971, the Planning Commis-
.sion have stated: 

"Planning Commission agree, in principle, th~t there is need, 
at the Central level, to ensure the coordination of the 
housing schemes under the Welfare of Bac~ward Classes 
Sector and other social hOll&ing schemes, and that an 
appropriate mechanism for this purpose should be evolv-
ed in consultation with the Department (1f Social Welfare 
and the Ministry of Works, Housing and Urban Develop-
ment." 

The Department of Social Welfare in their reply d~tE:d the 3rd 
.June, 1971, on ~ other hand, have stated: 

"Housing schem~s in the ge~eral sector are looked after by 
tl;u~ Ministry Qj Works, HOUSing and Urban Development 
and H.ouSing SchemeS' in the Backward Classes Sector are 
the responsibilitY of' the Department of Social Welfare. 
The functions of the two offices are thus different but 
when~l1'er a common prQblem arises, the lVlinistryof 
Works, Housing and Urban Development and the Depart-
ment of Social WdfQre do get tog~the~ a,nd consult each 
~r. Hence, tbeDe appears to be no nece$~ity to set up 
a coordination (lOJOOlittee. lin thi$ connection, please refer 
to the reply of ~. ~ of Works, ~ and Urban 
Development contained in their O.M. No. 20(11) 170-H11 
(Part) " dated the 13th April, 1971, addressed to the Lok 
Sabha Secretariat." 

Supporting the above oantentioD, the ~ of: Worb, ~W!ing 
-and -Urban Development in their reply dated the 18th April. lt971 
bave stated: 

C''.l!h e functions of the Ministry of W-or~, Housing IPld Urban 
. Development al)d those of the Dprtm_ of So!::ial 

Welfare are diftea!llt in so far as ~, ~g P1jOgra,Dune 
at the €eJlize level is c:onCleI'lled.. ~ ~ ~l'mer looks 
after the housing schem.es ip the iml-~ seeb', the pro-
vision of· housing facili~ speci~ ~ the persons 
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belonging to· the Scheduled Castes and Scheduled Tribes 
is entirely the responsibility of the latter. However, 
when there is a common problem, the two Departments 
do consult each other. Planning Commission is also ass()'-
ciated in such oonsultatilons where necessary. Besides, 
the Department of Social Welfare is generally invited to 
all Conferences of State Housing Ministers and meetings 
cf Working Group, on Housing etc., convened by the 
Ministry of Works, Housing and Urban Development and 
vice-versa. As no specific instances of lack of coordina-
tion between the two Departments have 'been pointed 
out, there appears to be n'O' necessity to set up a coordina-
tion committee." 

The Committee regret to n9ie that the Department of Social 
Welf~ 8Jld the Ministry of Works Ilnd Housi,ng do not agree with 
the views of the Planning Commission that there is need, at the 
Central level, to eJ,lslU"e coordination of housing scheme under the 
Welfare of Backward Classes Sector and other social housillg sche-
mes. The Committee would reiterate that it would be desirable to 
set up an appropriate coordinating mechanism consistiDg of repre-
sentatives of the Department of Social Welfare, tile Ministry of 
Works and RonsiDg and the Planning Commission for the purpose 
of reviewing the housing sehemes and programmes ad also watch-
ing their implementation. 

1.3. In para 2.32. of their Report, the Committee regretted that 
the prob1el;D. of housing for Scheduled Casies and Sched.Uled Tdbes 
bad not b~n gi.v~ the attentioll that it d~e.rvm ev~n I:!ft~r 2.~ years 
of IndePWl~e and compldioJ:l of three FiYe 'i e~r Pl.':l,ns. The 
C~e Doted thllt a sum of Its. 193.27 r;rores had be~ provided 
in the Fourth Five Year Plap. fOJ" housing ip. the States.. and Union 
Territories. They regretted' to note that' a 'provi~"fo~ a' paltry 
sum of· Rupees three crores only had been made for the composite 
sclaeme of: "ImprO\VeJnent of: working a,nd living conditions of 
llweeper.s and scavengers" under the Cen.tJ;allY.o:~ponsored Pro-

'gramme in the Fourth Five Year Plan. lEI. their ,opinion, this 
amount was inadequate to m~t the housing needs of sweepers aDii 
scavengers. 

In their. r~p~y' ~~W~. t~e 3~ Jupel 1971, t~ ~et!artment of Social 
~el!w~. \la~e ~~..at~d:. 

"The recommendation has been noted. It may however be 
stated that in view of the overall: plan ceiling, it is DOt 
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possible to allocate more funds to any of the schemes 
undertaken in the Central Sector. Alsa, in addition to 
the facilities provided under the existing housing scheme 
in the Backward Classes Sector, these people are eligible 
to derive benefits from the general sector programme as· 
well." 

In this connection, the Ministry of Works, HOUSing and Urban 
Devel<>pment, in their reply dated the 13th April, 1971, on the other 
hand, have stated: 

"The Ministry of Works, Housing and Urban Development is 
concerned only with a part of the recommendation relat-· 
ing to the provision of funds for hO'USing in the general 
sector and not for the particular programme of housing 
for the Scheduled Castes and Scheduled Tribes. The 
question of enhancement (1f allocation of funds for hous-· 

ing of the sweepers and scavengers should, therefore, 
appropriately be taken up by the Department of Social 
Welfare." 

The Committee are. not in agreement with the views of the Depart-
ment of Social WeUare that the housing problem for the Scheduled 
Castes and Scheduled Tribes received dUe consideration in the exist-
ing housing schemes under the General Sector programme as well. 
The reply of the Ministry of Works and HoUSiilg that they are con-
cerned only with 'the provision of funds for housing in the General 
Sedor and not for particular programme of housing for Scheduled 
Castes and Scheduled Tribes' is a pointer in this direction. The-
Committee would reiterate that a provision for a sum of rupees three 
crores only for the composite scheme of 'Improvement of working-
and living conditions of sweepers and scavengers' is inadequate to-
meet the housing requirements of these people. 

1.4. In para 2.33 of the Report, the Committee noted that apart 
from .the compasite scheme of "Improvement of working and living 
conditions of sweepers and scavengers" there was no scheme under 
the Centrally-sponsored Programme in the Fourth Five Year Plan 
for providing housing and ho1lSlE!'-Siltes :Ear Scheduled Castes and 
Scheduled Tribes only. The Committee did strongly emphasise 
that' the first and foremost task in ilie improvement of living condi-
tions of Scheduled Castes and Scheduled Tribes was the provision 
for housinglhouse-sites to them and, for this purpose, substanfiaI 
ftnancial a..'!Sistance was needed. The Committee would, therefore, 
suggest that Government might consider the feasibility of }iaving 
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'3 separate scheme fur providing housing and house-sites to Sche-
duled Castes and Scheduled Tribes or eannarking a specific per-
-centage out of the amount of Rs. 193.27 crores which had been 
provided in the Fourth Five Year Plan for general hOUSing scheme, 
jor provision of hausinglhouse-sites to Scheduled Castes and Sche-
.duled Tribes. 

In their reply dated the 13th April, 1971, Ministry of Works, 
Housing and Urban Development have stated: 

"The welfare of the Scheduled Castes and Scheduled Tribes 
is looked after by the Department of Social Welfare. The 
social housing schemes of the Ministry of Works, Housing 
and Urban Development are intended for the benefit of 
the general public eligible under the various schemes 
without any distinction of caste, creed or religion. All 
members of the public including those belonging to Sche-
duled Castes and Scheduled Tn"bes are entitled to the 
benefits under the housing schemes in the general sector 
in the same way as other categories of people in the 
country falling within the prescribed income groups. The 
schemes aim at promoting the development of integrated 
colonies where all sections of the popUlation can live to-
gether. Earmarking of funds for any particular commu-
nity isr bound to militate against the basic prirlciple under-
lying the social housing schemes. In the circumstances, 

it is not considered desirable to earmark any percentage 
of the funds provided for the housing schemes in the 
general sector in the Fourth Five Year Plan period for 
providing housinglhouSe-sites to Scheduled: Castes and 
Scheduled Tribes especially when a separate Government 
Department has been set up to look after their interest." 

\ The Committee need hardly emphasise that the housing problems 
'of Scheduled Castes and Scheduled Tribes require special attention. 
'The Constitution of India has provided special safeguards for the 
weaker sections of the community. Considering the circumstances 
in which the Scheduled Castes and Scheduled Tribes live, it is· neees-
-sary that there should be a separate scheme for providing housing 
and house sites to them. For this purpose, the Committee would 
urge that the Govemment should consider the feasibility of having 
-either a separate Scheme for providing housing and house-site to 
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Scheduled Castes and Scheduled Tribes or earmarking for the pur-
pose a separate percentage out of the amount of as. 193.27 crores 
which has been provided in the Fourth Five Year Plan for General 
Rousing Scheme. 

1.5. In paras 7.4 and 7.5 of the Report, the Committee noted that. 
from the Fourth Five Year Plan, the Slum Clearance Scheme had 
been transferred from the Central Sector to the State Sector. They 
also noted that the Central Government provided financial assis-· 
tance to the State Governments for their slum clearancelimprove-
ment programmes, to the extent of 87t per cent of the approved 
cost of projects-50 per cent as loan and 371 per cent as Central 
subsidy. The balance of 12t per cent was to be provided by the 
State GovernmentslLocal Bodies as their share of subsidy. In the' 
case of slum clearance projects involV'~ng the rehOUSing of sweepers. 
and scavengers, the State Governments were permitted to utilise 
an additional 121 per cent subsidy, from the funds provided by 
the Department of Social Welfare for the amelioration of living con-
ditions of the Scheduled Castes and Scheduled Tribes. 

The Committee would }~ke that the Central Government should' 
at the time of giving subsidylloan to the State Governments, give a 
direct~on to the State Governments that a particular amount or per-
centage of the money given to them for the purpose should be spent 
on the hOUSing of sweepers and scavengers. They would also like-
the Central Government to call for periodical progress reports from 
the State Governments to ensure that the funds were being utilised-
properly and for the purpose for which they were given. This would 
enable the Central Government and the Planning Commission to 
make improvements in the formulation and implementation of the-
schemes for the benefit of Scheduled Castes and Scheduled Tribes. 

In their reply dated the 13th April, 1971, the Ministry of Works, 
Housing and Urban Development have stated: 

"AIl the social housing schemes of the MiIristry of Works,. 
Housing and Urban Development (excepting the Subsi-
dised Housing Scheme for Plantation Workers) are now-
included in the State Sector. During the Fourth Plan. 
Central assistance for all the State Sector programmes-
(inclading housing) is be'~ng made available to the State 
Governments in the shape of 'block loans' and 'block 
grants' Without being tied to any particular scheme or 
development head. It is entirely for the State Govern--
menta to utilise the block assistance for the various deve-
lopment programines (includiD« housing) in accordance-
with their own priorities and rectuirements in the 
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circumstances, it would not be feasible for appropriate' 
to issue any directive in the matter as desired." 

The Committee are not in agreement with the views of the Gov-
ernment. They note that in spite of the general paucity of h~using
facilities for the Scheduled Castes ..,.d Schedtlled Tribes, Govern-
ment are unwilling to issue any directive for fixation of a percentage 
of the Central subsidy to the State Govermnents for their Slum 
Clearance Improvement programmes for the amelioration of the 
living conditions of the Scheduled Castes and Scheduled Tribes. This 
is all the more regrettable when the State Governments can utilise an 
additional 12! per cent subsidy from funds provided by the De-
partment of Social Welfare for Slum Clearance projects involving 
the rehousing of sweepers and scavengers. The Committee would 
reiterate that the Central Govemment should, at the time of giving 
subsidyJloan to the State Governments, give a directive to the State 
Governments that a particular amount or percentage of the funds 
given to them for the purpose shbuld be spent on the housing of 
sweepers and scavengers. 



CHAPTER n 
RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 

ACCEPTED BY GOVERNMENT 

Recommendatiotn (S1. No.7, Para No. 2.34) 

From the break-up of Rs. 3 crores allocated to StatesiUnion Terri-
iories under the Centrally Sponsored Programme in the Fourth Five 
'Year Plan, the Committee find that flinds have not been allotted to 
the States equitably or proportionately: They desire that in order to 
avoid disparity and criticism from States, some definite procedure and 

·tangible criteria should be devised for allocation of fund3 to the 
.;States /U nion Territories. 

Reply of Government 

The recommendation has been noted. In this connection please 
refer to the observations made by the representatives of the Planning 
'·Commission and Department of Social Welfare incorporated at para-
graph Nos. 2.19 and 2.20, respectively of the report. 

,[Department of Social Welfare O.M. No. 10/1/71-RU, dated the 3rd 
June, 1971]. 

Comments of the Committee 

The formula indicating the definite procedure and tangible criteria 
'which are devised for allocation of funds to the State/Union Territo-
ries under the Centrally-sponsored programme for providing housing! 

. house-sites to Scheduled Castes and Scheduled Tribes should be inti-
mated for information of the Committee. 

Recommendation (Sl. No.8, Para No. 2.35) 

The Committee are also surprised to find that the actual number 
-of houses constructed during the First, Second and rrhird Plan periods 
is not shown in the statement furnished by the Department of Social 

-Welfare. As stated during eV'~dence, in many cases only replacements 
-or repairs of houses were carried out and in some cases only some 
-wellG were sunk. The Committee also find from that statement that 
::in some cases the number of beneficiaries has been shown as ·numbeI 
«)f families. This creates confusid,n and does not give a clear picture. 

8 
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The Committee desire that complete statist~cs about the number of 
new houses constructed, the number of old houses repaired, number 
of persons benefited etc. may be collected by the Department of So-
cial Welfare from the States/Union Territories -and mentioned in the 
Annual Report of the Department. 

Reply of Governmellt 

The recommendation has been noted. The State Governments/ 
Union Territories Administrat~ons have been addressed in the matter. 
[Department of Social Welfare O.M. No. 10/1/71/RU. dated the 3rd. 

June, 1971]. 

Keeommeadation (Sl. No. 14, Para No. 4.7) 

The Committee are distressed to find that the housing conditions 
of sweepers and scavengers are deplorable. They are convinced that 
unless vigorous and effective steps are taken by the local bodies, the 
howLng problem of sweepers and scavengers would ;not be solved. 
In their opinion, much can be achieved in this direction if local bodies 
start housing scheme::; exclusively for sweepers and scavengers. 

Reply of Government 

The recommendation has been noted and the matter has been 
taken up with the State Governments/Union TerI'~tory Administra-
tions for necessary action. 

{Department of Social Welfare O.M. No. lO/l/71-RU, dated the 3rd 
June, 1971] 

ReeommeIldation (SI. No. 1S, Para No. 4.8) 

The Committee would also like to stress that while canstrueting 
houses for sweepers and scavengers, it should be ensured that their 
houses are constructed near their places of work and not around the 
pail-depots, morgue, dirty trains, public lavatories or dumping ~o
unds. All civic amenitie3 should be provided in their colonies. Their 
houses should also be built in colQrlies '~nhabited by others so that 
~eepers and scavengers may get a chance to mix with the people 
of other communities. 

Reply of Government 

All State Governments/Union Territory Adm'~nistrations have 
been addressed to take suitable action on the recommendation. 

[Department of Social Welfare O.M. No. 1o./1/71-RU, dated the 3rd 
June, 1971] 

3117 (Ali) LS-2. 
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Recommendation (SI. No. 16, Para No. 5.4) 

The Committee note that the &tate Governments have agreed b 
take a number of steps to improve housing conditions of Scheduled 
Tribes. 

Reply of Government 

Th Committee's observation has been noted. 

[Department of Social Welfare C.M. No. lO/l/71-RU, dated the 3rd 
June, 1971] 

Recommendation (Sl. No. l7, Para No. 5.5) 

The Committee also hope that Government of Assam would look 
into the housing con4itions of various tripal groups, namely, Mizos. 
Nagas, Kukies, Hmars, Khasis, Rheangs, Chakmas, etc. 

Reply of Govemment 

This recommendation concerns the Government of Assam who 
have been requested to take suitable action. 

[Department of Social Welfare C.M. No. lO/l/71-RU, dated the 3rd' 
June, 1971} 

Recommendation (Sl. No. 18, Para No. 5.6) 

The Committee desire that the Central Government may take Up' 
with State Governments a separate proposal for making a provision 
for construction of houses for Scheduled Castes and Scheduled Tribes. 
in their respect:ve States. 

Reply of Government 

All State Governments/Union Territory Administrations (except 
Bihar) now have Housing Schemes for Scheduled Castes/Tribes in 
the State Sector of the Fourth Plan. The recommendation has been 
brought to the notice of the State Government of Bihar for necessary 
action. 

[Department of Social Welfare C.M. No. lO/l/71-RU, dated the 3rd 
June, 1971] 

Comments of the Committee 

While the Committee note that all the State Governments/ 
Union Territory Administrations (except Bihar) now have honDIt 
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sehemes for the Scheduled Castes and ~ Tribes in the State 
Sedor of the FoUll"th Plan, they would urge that this matter should 
again be taken up with the Government of Bihar so as to make them fan in line with the rest of the country. 

Recommebdation . (Sl. No. 19, Para No. 6.5) 

The Committee note that in selecting villages ·for the implementa-
tion of the Village Housing Projects Scheme, the s.e Governments 
are required to give preference inter alia to villages having su1;Istan-
tial population of the backward classe:; whose living conditions are 
bad. They hope that the implementation of the scheme and selection 
of villages for the purpo!:e will be done in a manner which would en-
sure maximum benefit to the Scheduled Castes and Scheduled Tribes. 

Reply ... ot .. Goven1men~ 

The Village Housing Projects Scheme already provides that in the 
matter of select'~on of villages for the implementation of the Schem~, 
the State Governments should give preference inter alia to the villa-
ges in which there are substaaltial pOpulations of the backward classes 
whose living conditions are bad for lack of resources and adequate 
building sites. Nevertheless, recommendation of the Committee has 
been communicated to the State GovernmE1nts for their guidance. 

[Ministry of Works, Housing & Urban De:velopment O.M. No. 20(11)/ 
70-HII(Pt), dated 13th April, 1971] 

Recommendation (81. No. 23, Para No. 8.7) 

The Committee are glad to note that the Delhi Development Au-
thority has reserved 15 per cent of plots in the low and middle ~ncome 
groups for allotment to the Scheduled Castes and Scheduled Tribes. 
They also note that 15 per cent of the houses built for tAe low and 
middle income groups by the Delhi Development Authority are also 
reserved among others for the Scheduled Castes and Scheduled Tr~
bes. The Committee hope that similar reservations will be made in 
the allotment of housing plots and built-in houses under schemes ex-

,ecuted through the respective State Governments for the Scheduled 
Castes and Scheduled Tribes. 

Reply of Government 

The Committee's observations are being brought to the lIl(}tice ot 
the State Governments. 
[Ministry of Works, Housing & Urban Development O.M. No. 20(11) / 

70-HII(Pt), dated 13th April, 19711 
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Comments of the Committee 

While the Committee note that their recommendation for makinr: 
reservations for Scheduled Castes and Scheduled Triltes in the allot-
ment of housing plots and built houses under the Low and Middle 
Income Group!i Housing Schemes executed through the State Gov-
ernments/Union Territory Administrations is being brought to the 
notice of the State Governments/Union Territory Administrations for 
necessary actioa, they would urge that the present lower limit ef 
Middle Income Group should be reduced from Rs. 7201 to as. 5001 i. 
the ease of Scheduled Castes and Scheduled Tribes, e!\peciaUy by the 
Delhi Development Authority. 

Recommendation (S1. No. 24, Para Nos. 9 .. 1) and 9.6) 

The Committee note that the Conference of Ministers of Housing 
etc. held at Delhi in January, 1970 and the meeting of the State Minis-
ters incharge of Rural Housing and Members of Parliament of th~ 
Consultative Committee attached to the Ministry of Works, Housing 
and Urban Development held at Jaipur in July, 1970 had decided that 
the State Governments should give house-sites to landless agricul· 
tural Workers (~ncluding Scheduled Castes and Scheduled Tribes) 
from the available Government land as far as p03sible and where 

.. 110 such land is available, it should be acquired specifically for the 
purpose.. The house-sites should be allotted to such persons either 
free of cost or at nominal cost. The States were also advised to 
confer home-stead rights on landless workers who have been in 
temporary occupation of the la,nd as house-sites. 

The Committee trust that the State Governments will act prom-
ptly to implement above mentioned decisions. They also hope that 
the Central and the State Governments will take an early decision 
about giving subsidy in cash and/or in kind to the agricultural land-

. less workers including Scheduled Castes and Scheduled Tribes for the 
construction of their houses. . 

Reply of Government 

As stated earlier, the State Governments are being requested to 
confe.r home-stead rights on landless workers and a concrete pro-
gramme for the provision of house-sites and houses to them is alS() 
being worked out. Landless agricultural workers belonging to the 
Sched\ued Castes and Scheduled Tribes will also be covered under 
that programme. 

[Ministry ()f Works, Housing & Urban Development O.M. No. 20(11)/ 
70-HII(l?t), dated 13th April, 1971] 
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RECOMMENDATIONS/OBSERVATIONS WHICH THE COM-
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF GOV--

ERNMENT'S REPLIES 

Recommendation (SI. No.3, Para No. 1.14) 

The Committee note that the Central Government have proposed 
the enhancement of the housing subsidy from rupees twelve hund-
;red to rupees five thousand per house to the State Governments! 
Union Territory Administrations and that only a few States have 
responded to their suggestion. The Committee hope that an early 
decision will be taken in the matter of enhancent.ent of the subsidy 
payable to Scheduled Caste beneficiaries. 

Reply of Govermnent 

The recommendation has been noted. 

[Department of Social Welfare O.M. No. lO/l/71-RU, dated the 
3rd June, 1971]. 

Comments of the Committee 

The Committee would like to be informed of the decision takeD 
in the matter. 

Recommendation (SI. No.9, Para No. 2.36) 

The Committee would also like to be informed whether 1be 
State "Governments have 'taken any decisiOn, as recommended by 
the Conference of Ministers of HoUSing and Urban Developmeat 
hela in. January, 1970. to confer home-stead rights on landless 
labourers, who are in temporary occupation of land as house-sites 
~hrough suitable legislation. The Committee hope that the State 
Governments will take an early and favourable decision in the 
matter. This would benefit the SchedUled Castes and Scheduled 
TribP.s to a large extenl. 

Reply of Govermnent 

The Governments of West Bengal and ~ihalr ha~ enacted suit-
ale legislations for conferring h~me-stead. rights on landless agricul-

13 
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tural labourers, who are in occupation of Government or other 
lands over a long period. The Government of Punjab have reported 
that i5- a result of the coIUiOljdation of land holdings, the landles 
agricultural labourers have been provided with house-sites. The 
Government of Uttar Pradesh have stated that under the Zamindari 
Abolition Act of the State, landless agricultural labourers in posses-
sion of house-sites have been ·granted -ownership rights: _ They have 
also stated that the 'Gaon Samajs' have been given full discretion 
for the allotment of free house-sites to landless labourers belonging 
to the Scheduled Castes and Sche.duled Tribes out of the 'banjar' 
land vesting in them. The Government of Andhra Pradesh have 
re:t'<>ried that" the State Government do not consider home-stead 
rights to the landless agriculfural laboure.rs as justifiable. In 
Kerala most of the landless agricultural labourers would derive 
home-stead benefits under the Land-Reforins Act of the State and 
the Scheme for the Settlement of Lanciiess Agricultural Labourers 
for Government Poramboke Lands. The Goverriment of Tamil Nadu 
have launched a drive to assign. house sites, to landless agricultural 
labourers in urban and rural areas of the State. The State Govern-
ment have also under consideration the _ question of enacting suit-
able legislation- for conferring home-stead right on the landless 
agricultural workers. The- Governmerits of Mysore and the Union 
Tehitories- of 'f..J"Oa, Daman and Diu and DeLhi have reported that 
the subject matter is under their consideration. Chandigarh and 
Laccadive, Minicoy & Amindive Islands Administrations have stated 
t\lat they have no problem: of landless agricultural labourers. The 
reports from the other States and the Uniori Territory Administra-
tions have not been received in the Ministry of Works, Housing and 
Urban Development 

The recommendation will be forwarded to the-; State Govern-
ments for appropriate. action and they would be requested to report 
the action taken to this Ministry. 

[Ministry of Works, Housin~ & Urban Developmerit O.M. No. 20(11)/ 
70-mI(parl), -dated the 13th April, 1971]. 

Comments of the Committee 

The Committee may be apprised of the repliN received froIIi the 
State -Govemm.eilts. 

Rec~datiOD (SL No. 10, Para Nos. 2.41 and 2.4.2) 

The Committee are _ diatressed to fiDd thai Ii number of States 
have diverted funds allotted by the Central Government to them 
for the improvement of the working and living conditions of 
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'Sweepers and scavengers. It is all the more sUrprising that the 
Central Government agreed to such diversion of funds. . The Cpm-
mittee are convinced that had there been proper planning ~r proper 
checks,' there would not have been any difficulty in spending the 
money, meagre though it was, for the pui'pose for which it was 
allotted. They are sorry td note that due to lack of proper piamUng 
and proper checks a number of welfaru schemes meant for improve-
ment in the working and living conditions of the sweepers and 
.scavengers could not be implemented. 

The Committee desire that Gbvernment should give a serious 
thought to this problem and find out ways and means to ensure that 
such diversion of funds does not take place in future. 

Reply of GoverimieJtt 

The recommendation has been note-d. 

{Departmept of Social Welfare O.M. No. 10/1/n-RU, dated the 3rd 
June, 1971]. 

ReeOmmelid.tion (81. No. 11. Para No. 3.50) 

The Committee note that a number of State Governments have 
set up Housing Boards in their respective States and legislation for 
setting up simUar H()using Boards in some othet States is on the 
ml\f"iL They hope that all the Sta~ and Union Territories will set 
up such Housing Boards as early as possible. 

Rep~y of Government 

The various State Governments who have not yet set up their 
Housing Boards are urged from time to tim«t' to establish such 
Boards as early as possible. The need for setting up of such Boards 
was' also stressed upon the representatives of "States during the 
course of the recent meetipgs of-the Working ;Group on Housing and 

\ Urban Development which were held to discuss the annual plan 
proposals of the States for the year-1971-72. 

The recommendation is also being brought to the notice of. the 
State Governments which have not yet set up a St!lhitory Housing 
Boara., for expeditIous action. . 

{Ministry of Works, Housing. & "Q"!"ban DeveIopme~t O.M .. No. 20 
(Ii) /70-HII(Pt.) , dated the 13th April, i971]. 
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Commentll of the Committee 
The Committee may 'be Informed of the progress made ia thi-

direetion. 
Recommendation (Sl No. 12, Para No. !o51) 

The Committee trust that these Housing Boards will pay more 
serious attention to the housing needs of the Scheduled Castes and 
Scheduled Tribes. They also hope that while implementing the 
various housing schemes, the Housing Boards will keep a note 
of, and fully implement, the recommendations made by the Central 
Government for reservation of the resources for the housing needs 
of the Scheduled Castes and Schedaiea--T'rIbes: 

Reply of Government 

The State Housing Boards are primarily the executing agencies 
of the State Governments for the implementation of the varioUS 
social housing schemes introduced by this Mimstry, as well as of 
those formu1ated by the State Governments themselves. These 
schemes aim at providing housing facilities mainly for persons be-
longing to the lower income groups who are in need of greater 
assistance m-om the Government. As persons belonging to the 
Scheduled Castes and SCheduled Tribes generally fall in the lower 
range of various income brackets, it is hoped that they would derive 
considerable benefits from these schemes in the same way as are 
available -to -other beneficiaries in the same income range. These 
statutory Housing Boards would, no doubt, implement the State-
Governments' policy in the mattet- 6t reservation of resources for 
housing the Scheduled Castes and Scheduled- Tribes as may be laid 
down from time to -time. 

[Ministry of Works, Housing & Urban Development O.M. No. 20 
(ll)f7O-IDI(Pt.), dited the 13th-April, 1971]. 

Comments of the" Commiftee 
The attention of the State Government may be drawn to the 

observations made by the Committee 
Recommendation (SI. No. 13, Para No. 3.41) 

The Committee no£e with regret that Government do not intend 
to earmark any funds ouf of the proposed Revolving Fund of Rs. 200 
crores, for the housing of Scheduled Castes and Scheduled Tribes 
on the plea that the-loans raised by the Housing and Urban Develop-
ment Finance Corporation will carry a high rate of interest. They 
would, however, ttte the Government to consider the feasibility of 
earmarking some loan funas far the benefit of Scheduled Castes! 
Tribes who are in a: position to use loan fundS for their housing re-
quirements. 
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Reply of Government 

.As explained in the Ministry of Works, Housing & Urban Develop-
ment's note in Chapter ill of the Report, the capacity of the project 
for generating resources will be the main consideration for sanction-
ing loan assistance from the Revolving Fund of Rs. 200 crores pro-
posed to be raised by the Housing & Urban Development Finance 
Corporation. The Revolving Fund is NOT meant for financing the 
construction of houses by individuals. 

Those members of the Scheduled Castes and Scheduled Tribes who 
are in a position to pay for the houses/house-plots to be built/deve-
loped by the various executing agencies with the help of loans pro-
vided by the Housing and Urban Development Finance Corporation 
will, no doubt, be benefitted under thf'se programmes. By purchas-
ing these houses/house-plots in the colonies developed by the Cor-
poration, the members of the above communities will get the oppor-
tunity of being integrated with members of other communities and 
help the achievement of social integration which is the primary aim 
of the Government. Earmarking of loans for the exclusive benefit 
of the members of the Scheduled Castes and Scheduled Tribes out 
of the Revolving Fund would neither be desirable nor feasible. 

[Ministry of Works, Housing & Urban Development O.M. No. 20(11)/ 
70-HII(Part), dated the 13th April, 1971.] 

Recommendation (Sl. No. 20, Para No. 6.6) 

The Committee urge that an early decision should be taken by 
Government about the type of houses to be constructed under the 
Village Housing Projects Scheme and the amount of financing assis-
tance to be given to the beneficiaries. 

\ Reply of Government ' 

The type of houses which may be built and the quantum of the 
financial assistance which may be given for the purpose are UIlder 
the active consideration of the Government. The matter is expected 
to be discussed at the next Conference of Housing Ministers. 

[Ministry of Works, Housing & Urban Development O.M. No. 20(11)/ 
70-H II (Part), dated the 13th April, 1971.] 
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Further Information supplied ~ Government 

A new scheme, namely, 'Sc1?:eme for the provision of house-sites 
to landless workers in the rural areas' (See Appendix I) has been 
started by the Ministry of Works & Housing. It aims at assisting the 
State Governments and Administrations of Union Territories to pro-
vide house-sites free of cost to families of landless workers in the 
rural areas who do not already own a house-site or a built-up house 
or a hut on land of their own. No subsidy for the construction of 
houses is envisaged in the scheme. The beneficiaries are expected to 
build their housesfhuts on the house-sites so provided, from their 
own resources and according to their own requirements. The ques-
tion of deciding the type of house etc. under the Village Housing 
Projects Scheme does not now arise. 

[Ministry of Works, Housing & Urban Development O.M. No. 20(11)/ 
70-H II, (Pt.) dated the 17th January, 1972]. 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACC~D BY THE 
COMMITTEE. 

Recommendation (Sl. No.1, Para No. 1.11) 

The Committee note that the housing scheme in the general sec-
tor are looked after by the Ministry of Works, Housing and Urban 
Development and in the Backward Classes Sector by the Department 
of Social Welfare. They further note that under the Centrally 
Sponsored Programme, there is no housing or house-sites scheme 
for the Scheduled Tribes. The Committee are not convinced with the 
reasons advanced by the Department of Social Welfare that there is 
no housing/house-sites scheme.for Scheduled Tribes under the Cen-
trally Sponsored Programme because there are 489 Tribal Develop-
ment Blocks with their own housing programmes. The Committee 
consider that there should be an integrated Central Programme for 
housing for both Scheduled Castes and Scheduled Tribes. 

Reply of Government 

The schemes under the Central Sector of the Fourth Five Year 
Plan have been finalised with the approval of the National Develop-
ment Council. No new schemes can now be included in this sector. 

[Department of Social Welfare O.M. No. 10/1/71-R.U., dated the 3rd 
June, 1971] 

Comments of the Committee 
Please see Chapter I (Para 1.1) 

Recommendation (Serial No. 2, Para No. 1.12) 

The Committee note that there is no regular machinery for effect-
\ ing coordination between the Department of Social Welfare and 

Ministry of Works, Housing and Urban Development in so far as the 
housing schemes are concerned. They consider that it would be 
desirable to set up a coordinating committee consisting of the repre-
sentatives of the Department of Social Welfare, Ministry of Works, 
Housing and Urban Development and the Planning Commission for 
the pu~ose of reviewing the housing schemes and programmes and 
also watching their implementation. 

19 
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Reply of Government 

(i) 

Planning Commission agree, in principle, that there is need, at the 
Central level, to ensure the coordination of the housing schemes 
under the welfare of Backward Classes Sector and other social hous-
ing schemes, and that an appropriate mechanism for this purpose 
should be evolved in consul~tion 'with the Department of Social Wel-
fare and th~ Ministry of Works, Housing and Urban Development. 

[planning Commission O.M. No. PC/SW/34(1)/70 dated the 20th 
April, 1971] 

(ii) 

Housing schemes in the general sector are looked after by the 
Ministry of Works, Housing and Urban Development and housing 
schemes in the Backward Classes Sector are the responsibility of the 
Department of Social Welfare. The functions of the two offices are 
thus different but whenever a common problem arises, the Ministry 
of Works, Housing and Urban Development and the Department of 
Social Welfare do get together and consult each other. Hence, there 
appears to be no necessity to set up a coordination committee. In 
this connection, please refer to the reply of the Ministry of Works, 
Housing and Urban Development contained i,n their O.M. No. 20(11) f 
70-HII <Part) dated the 13th April, 1971, addressed to the Lok Sabha 
Secretariat. 

[Department of Social Welfare O.M. No. lO/l/71-R.U., dated the 3rd 
J~.me, 1971]" 

(iii) 

The functions of the Ministry of Works, Housing and Urban Deve-
lopment and those of the Department of Social Welfare are different 
in so far as the housing programme at the Centre level is concerned. 
While the former looks after the housing schemes in the general sec-
tor, the provision of housing facilities specifically to the persons be-
],pnging to the Scheduled Castes and Scheduled Tribes is entirely the 
responsibility of the latter. However, when there is a common pro-
blem, the Departments do consult each other. Planning Commission 
is also associated in such consultations where necessary. Besides, 
the Department of Social Welfare is generally invited. to all Confer-
ences of State Housing Ministers and meetings of Working Group 
on Housi9g etc. convened by the Ministry of Works, Housing & Urban 
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Development and vice-versa. As no specific instances of lack of co-
ordination between the two Departments have been pointed out, there 
appears k> be no necess:ty to set up a coordination committee. 

{Ministry of Works, Hous:ng & Urban Development O.M. No. 20(11)/ 
70-IllI(Part) , dated the 13th April, 1971] 

Comments of the Committee 

Please see Chapter I (Para 1.2) 

Recommendation (SI. ~o. 5, Para No. 2.32) 

The Committee regret that the problem of housing for Scheduled 
Castes and Scheduled Tribes has not been given the attention that it 
deserves even after 23 years of Independence and completion of three 
Five Year Plans. The Committee note that a sum of Rs. 193.27 crores 
has been provided in the Fourth Five Year Plan for housing in the 
States and Union Territories. They regret to note that a provision 
for a partly sum of Rupees three crores only has been made for the 
composite scheme of "Improvement of working and living conditions 
of sweepers and scavengers" under the Centrally-sponsored Program-
IDP in the Fourth Five Year Plan. In their opinion, this amount is 
grossly inadequate to meet the housing needs of sweepers and 
scavengers. 

Reply of Government 

(i) 

The recommendation has been noted. It may however be stated 
that in view of the overall plan ceiling, it is not possible to allocate 
more funds to any of the schemes undertaken in the Central Sector. 

Also, in addition to the facilities provided under the existing housing 
scheme in the Backward Classes ~ector, these people are eligible to 
derive benefits from the general sector programme as well. 

{Department of Social Welfare O.M. No. 10/1/71-R.U., dated the 3rd 
\ 

June, 1971] 

(ii) 

The Ministry of Works, Housing & Urban Development is. con-
cernedonly with a part of the recommendation relating to the pre-
vision of funds for housing in the general sector and not for the parti-
cular programme of housing for the Scheduled Castes and Scheduled 
'Tribes. The question of enhancement of allocation of funds for 
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b.o~iDg of the SW~1'S 8S¥i scavengers should, therefore, appr!>-
prlately be taken up by the Department of Social Welfare. 

[Ministry of Works, Housing & Urban Development O.M. No. 20(11){ 
70-HII (Part), dated the 13th, April, 1971] 

Comments of the Committee 

Please see Chapter I (Para. 1.3) 

Recommendation (SL No.6, Para No. 2.33) 

The Committee note that apart from the composite scheme of 
"~provement of working and living conditions of sweepers and 
~yengers" there is no scheme under the Centrally-sponsored Pro-
gramme in the Fourth Five Year Plan for providing' housing and 
pouse-sites for Scheduled Castes and Scheduled Tribes only. The 
Committee need hardly emphasise that the first and foremost task 
in the improvement. of living conditions of Scheduled Castes and 
Scheduled Tribe2 .is the proVision for housingfhouse-sites to them 
and, for this purpose, substantial finan~ial assistance is needed. The-
Committee, would, therefore, suggest that Government may consider 
the feasibility of having a separate scheme for providing housing and 
hCluse-sites to Scheduled Castes and Scheduled Tribes or earmarking 
a specific percentage out of the amount of Rs. 193.27 crores which has 
been provided in the Fourth Five Year Plan for general housing 
scheme, for provision of housing/house-sites to Scheduled Castes and' 
Scheduled Tribes. 

Reply of Government 

The welfare of the Scheduled Castes and Scheduled 'J'ribes is look-· 
ed after by the Department of Social Welfare. The social housing 
schemes of the M;nistry of Works, ~ousing and Vrban Development 
are intended for the benefit of 1lhe general public eligible under the 
various schemes without any distinction of caste, creed or religion. 
All members of the public including those belonging to Scheduled 
Castes and Scr.eduled Tribes are entitiled to the benefits under the 
housing schemes in the general sector in the same way as other' 
categories of people in the country falling within the prescribed in-
come groups. The schemes aim at promoting the development of 
integrated colonies where all sections of the popul~tion can live to-
gether. Earmarking of funds for any particular community is bound' 
to militate against the basic principle underlying the social housing 
sChemes. In 'the circumstances. it is not considered desirable to. e~r
mark any percentalle of the funds provided for the housing scbemes 
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in th~ general s~tor in the Foudh Five Year Plan period for provid-
ing housing~sites to Scheduled Castes ~d Scheduled Tribes 
,espec~y when a separ;:lte Goverrunent Department/has been set up 
to look after their interest. 

[Ministry of Works, Housing & Urban Development O.M. No. 20(11)[ 
70-HII(Part) , dated the 13th April, 1971] 

Comments of ~e ColJlmiUee 

Please see Chapter I (Para 1.4) 

Recommendation (Sl. No. 21, Para Nos. 7.4 and 7.5) 

The Committee note that from the Fourth Five Year Plan, the 
Slum Clearance Scheme has been transferred from the Central Sec-
tor to the State Sector. They also note that the Central Government 
provides financial assistance to the State Governments for their slum 
clearance/improvement programmes, to the extent of 871 per cent of 
the approve.d cost of projects-50 per cent as loan and 371 per cent 
as Central subsidy. The balance of 12! per cent is to be provided 
by the State Goverrunents/Local Bodies as their share of subsidy. In 
the case of slum clearance projects invol~ng the re-housing of 
sweepers and scavengers, the State Goverrunents are permitted to 
utaise an additional 12t per cent subsidy, from the funds provided 
by the Department of Social Welfare for the amelioration of living 
conditions of the Scheduled Castes and Scheduled Tribes. 

The Committee would like that the Central Goverrunent should at 
the time giving subsidy/loan to the State Governments, give a direc-
tion to the State Goverrunents that a particular amount or percentage' 
of the money given to them for the purpose should be spent on the 
housing of sweepers and scavengers. They would also like the Cen-
tral Government to call for periodical progress Report from the State 
Governments to ensure that the funds are being utilis~d properly 
and for the purpose for which they are given. This would enable 
the Central Government and the Planning Commission to make im-

\ provements in the formulation and implementation of the schemes for 
the benefit of Scheduled Castes and Scheduled Tribes. 

Reply of Government 

An the social housing schemes of the Ministry of Works, Housing 
and Urban Development (excepting the Subsidised Housing Scheme 
for Plantation Workers) are now included in the State Sector. 
During the Fourth Plan, Central assistance for all the State Sector 
Programmes (including housing) is being made available to the State 



.. Governments in the shape of 'block loans' and 'block grants' without 
.being tied to any particular scheme '0;: development head. It is 

.. entirely for the State Governments to utilise the block assistance for 
the various development programmes (including housing) in accord-

·ance with their own priorities and requirements. I·n the circum-
stances, it would not be feasible (or appropriate) to issue any direc-
tive in the matter as desired. 

fMinistry of Works, Housing & Urban Development O.M. No. 20(11)/ 
70-HII(Part), dated the 13th April, 1971.] 

Comments of the Committee 

Please see Chapter 1 (Para 1.5) 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH GOVERNMENT 
HAVE FURNISHED INTERIM REPLIES 

Recommendation (Sl. No.4, Para No. 1.16) 

Th@ Committee note that the data regarding housing require-
ments of Scheduled Castes and Scheduled Tribes would be collected 
in 1971 Censu". The Committee hope that detailed guide lines for 
collection of the above data have already been issued by the Gov-
ernment. In any case, the Committee would like that the Census 
in' respect of housing for Schedul('d Castes and Scheduled Tribes 
should be thorough and exhaustive', 

Reply of Government 

The recommendation has been noted. 

[Department of Social Welfare O.M. No. lO/l/71-RU, dated the 
3rd June, 1971]. 

Comments of 1 he Committee 

The guidelines issued by the Government at the time of 1971 in 
connection with collection of data regarding housing requirements 
of Scheduled Castes and Schedulell Tribes may be intimated for the 
information of the Committee. 

Recommendation (SI. No. 22, Para No. 8.6) 

The Committee note wiUi regT'-~t that no statistics are available 
with the Government to indicate the number of Scheduled Caste and 
Scheduled Tribes persons who have: availed of the assistance under 

\ the Low Income Group Housing Scheme. There is also nJ record 
'available with the Governmept to show the help rendered to the 
co-operative soc~eties of Scheduled Castes and Scheduled Tribes 
under the said scheme. The Committee feel that maintenance of 
statistics of the help rendered to the Schedu1ed Caste.s and Schedu-
led Tribes and their co-operative societies under this scheme will 
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enable the. Government to make a proper assessment of the worki,ng 
of this scheme vis-a-vis the Scheduled Castes and Scheduled Tribes. 

Reply of Government 

Under the Low Income Group Housing Scheme, it has been pro-
vided that the State Governments may earmark up to 7! per cent of 
their allocation under the scheme for grant of roans to local bodies, 
to enable the latter to construct houses for the exclusive use of 
their own low-paid employees, particularly, sweepers and'scaven-
gers. This provision is discretionary and it is not obligatory for the' 
State Governments to implement the scheme. It has already been 
stated earlier that the sociaJ housing schemes of the Ministry of 
Works, Housing and Urban Development are intended for the bene-
ftt of the general public falling within the different income ranges, 
with no distinction of caste or creed. Periodical progress reports 
under the scheme are not being received from a number of State 
Governments in time in spi·te of -repeated reminders. In some cases, 
they are in arrears for several years. The Department of Social 
Welfare, on the other hand, main'"tainregional organisations to look 
after the welfare of backward classes. including . the Scheduled 
Castes and Scheduled Tribes; It would thus be easier-for that 
Department to collect the requisite statistIcs and they are being 
requested to 00 so. 

[Ministry of Works, Housing and Urban Development O.M. 
No. '20(1l)/70-HlI(Pt.), dated the 13th April, 1971]. 

Comments of the Committee 

The Committee would like to reiterate that maintenance of 
statistics of the help rendered to the Scheduled Castes and Scheduled 
Tribes and their co-operative societies under the Low Income Group 
Housing Scheme will enable the Government to make a proper asses-
sment of the working of this scheme vis-a-vis the Scheduled Castes 
and Scheduled Tribes. It is for the Ministries of Works and Housing 
and E~ucation and Social Welfare to settle between themselves as to 
which Ministry will do the needful and inform the Committee. 

Recommendation (S1. No. 25, Para No. 9.10) 

The Committee would like to be informed of the action taken by 
the State Government of Andhra Pradesh on the various suggestions 
made by the Department of Social Welfare, Government of India. 
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Reply of Government 

The Staie Government of Andhra Pradesh have been requested to 
intimate action on the va,rious fuggestions made by this Department. 
Their reply' is awaited. 

[Department of Social Welfare O.M. No. 10/1/71-RU, dated th~ .3rd 
June, 1971.] 

Comments of the Committee 

The Committee would like to be informed of the action taken by 
tlte Andhra.Pradesh Government on the various suggestions made by 
t .. c Central Departnient of Social Welfare. 

Recommendation (81. Nil. 26, Para Nos. 9.i3 and 9.14) 

From the report of the Deputy Director (BCW) in regard to 
Amarpur Harijan Housing Colony, the Committee note that the State 
Government of Bihar construct houses through a contractor, who is 
supposed to take contributions from the beneficiarie~ in the shape of 
Jabour etc. The grants are sanctioned to the contractors and not to 
the beneficiaries of the housing schemes. The Committee are unhappy 
to note from the observations made by the Deputy Director, Back-
ward Classes Welfare that "In reality, public contribution is rarely 
received and, therefore either the schemes are constructed with sub-
standard materials or the same are not constructed at all'). They 
also agree with the views expressed by the Deputy Director (BCW) 
that the beneficiaries wili contribute their shares if they are allowed 
to take up the construction of their hou."cs under direct supervision 
of the State Department. 

The Committee desire that in order to facilitate the expeditious 
implementation of the various housing schemes started by the State 
Government of Bihar, the State Department may arrangw to supply 
materials like cement, bricks, windows, and doors, etc., against the 
sanctioned amount as is being done by other State Governments. 

Reply of Government 

The recommendation has been noted and the matter has been 
taken up with the Government of Bihar. 

Their reply is awaited. 

[Department of Social Welfare O.M. No. 10/l/71-RU, dated the 3rd 
June, 1971.] 
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Comments of the Committee 

The Committee would reiterate their recommendation and stress 
that the matter should be taken tip with the Government of Bihar for 
Lheir acceptance of the recommendation. They would also like to be 
informed of the action taken by the Government of Bibat; in the 
maUer. 

NEW DELHI; 
Tanuary 24, 1972. 
Magha 4, 1893 (S) 0 

BUTA SINGH. 
Chairman, 

Committee on the Welfaloe of 

Scheduled Castes and 
Schedulp.d Tribes. 
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Al'I'ENDIX I 

GOVERNMENT OF INDIA 

MINISTRY O~' WORKS AND HOUSING 

Scheme. for the provision of. house-~i·tes to landiess wo·rkers in the 
rural areas 

Introduction - ~ .. . 
(a) The Scheme aims at assisting the State Governments and 

Administrations of Union Territories to provide house-sites free of 
cost to families of landless _workers in the rural areas who do· not· al-
ready oWn a house-s~te ora built up house or a hut on land of their 
own. With the house-sites so provided the workers will have to build 
houses/huts thereon with their own resources, and live in peace' with-
out being constantly threatened with eviction by the owner ··of the 
land on which they have 'built thei'r houses/huts. 

(b) The Scheme is being introduced as a Central Sector Scheme. 
It will, however, be implemented thf(~ugh respective State Govern-
ments and Administrations of Union Territories. 

2. Scope of the Scheme 

(a) The State Governments and Administrations of Union Terri ... 
tor:es are expected to take urgent action to:-

I 

(i) ,Enact suitable legislation (where this has not alr~ady been 
done) conferring homestead rights OIl landless workers in 
rural areas in respect of sites on which their houses/huts 
stand at present; 

(ii) Utilise available land owned. by the State Government or 
the Gaon Sabha in villages for providing hQuse. sites, free 
of cost, to families of landless workers in rural areas who 
are not covered by action under (i) above. : .. ' .. 

. . .~ 

(b) The benefits of this Scheme will be admissible only tQ such 
families of landless workers in rural areas'"as 'carinot be given house-
sites in terms of· the preceding sub-'paras, provided that:,;- , 

'(i) Neither the heaa of the family, nor any oLis other' mam-
bera own any land whatsoever (agricult~ral.or otherwise) 
in the village/rura] area; 
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(ii) the family depends J01' its livlihood mainly qn the un~ 

skilled labour of its members (e.g. landless agricultural 
workers); and 

(iii) the members of the family reside in the village/rural area 
for the major part of the year. 

Fur the.purpose of this Scheme, the term~family will be deemed to 
eonsist of the worker his wife and dependent parents/childrim .. 

3. Fimi.n.dc:d Assistance 

(a) The entire cost of acquirin.'j and developing latld for providing 
house-sites to families of landles,>; workers covered by para 2(b) above, 
in accordance with the approved programme, will be met by the Gov-
ernment of India as 100 per cent grant assistance which will be made 
available to States and Union Territories outside their Plan Ceilings. 
Any expenditure incurred by the States/Union Territories on ap-
po";ntt;l'lent, of staff etc. necessary for implement~ng the scheme, will, 
however, have. to be met by th~m .from their own resources . 

. (b) Financial assistance will be released to States/Union Terri-
tories in quarterly instalments against each specific project, depend-
ing upon the progress of work and expenditure in the preceding quar-
ter, and work to be undertaken if' the next one. 

4. Utilisation of Financial Assistance 

• (a) Fina!\Cial assistance prmicled by the Government of India 
under this scheme can be utilised by the States and Union Territories 
for acquisition of land in rural areas, and its development for being 
carved into house sites for allotment, free of cost, to families of land~ 
less workers residing in rural areas as are covered by para 2(b) above. 

(b),No family will be a~otted more than one house-site; the si;r.e 
pf a hOU$e site shall not exceed 100 sq. yards. 

(c) The cost of development should not exceed Rs. 150/- per site 
on an average (over a district). 

(d)' The term "development" will cover clearing and levelling of 
land and provision of paved streets and storm water drains on the 
land 'proposed to be utilised for giving house sites to eligible families . 

. (e) In cases where an adequate supply of potable drinking water 
is not already available, a covered masonry well may also be provid-
ed to seht~ a cluster of, say, 40-50 house sites. 



31 

5. .l1'oTmulaticm, Scrutiny and Approval of Programmes 

The States should formulate specific projects, taking one district 
at a time, and send them to the Ministry of Works and Hou~ing, along 
with an explanatory note and relevant details as in the attached pro-
forma! for prior scrutiny and approval. (Provision of house sites to 
all eligible families in a district is to be treated as one project). Prio-
rity should be given only to those districts having a sizeable concen-
tration of. landless rural la~ourers, particularly of those belonging to 
the Scheduled Castes and Scheduled Tribes. 

6. Progress Reports 

The States/Union Territories shall compile quarterly progress re, 
ports in the prescribed proforma, and send them to the Ministry of 
Works and Housing by the 15th of the month following the quarter 
to which it relates. Officers of the MInistry of Works and Housing 
may also visit the various projects to assess the proifeSS and evaluate 
the programme from time to time. 



Nam, of SUlU 

Project for the provIsion of house-sites 
to families of landless workets in the 
rural areas of the district of 

~. Total niunber of families of rural 'workers 
in the district. ' , , 

:i. Total nUn;lber of families .• OUt of those given' 
ajainst item I, above, who do not own any 

o house-site or other land (agricultural or 
otherwise) and are eligible under the Scheme 

3. No. of C.D. Blocks in the District. 

4. Block-wise distribution of eligible families 
given against item 2 above :-

. Sl. ,'; ~ameofBI6Ck No. of Villages No.of eligible 
No., families 

, : 

i. £ ... 
2 3 4 

TOTAl. 

-----------.-------
5. Availability ofland for hou~e-sites 

SI. Nameof Binet Area of Area of land already 
No. land required available 

for eligible 
families in State .Gaon Total 
the Rlock Govt. Sabha 

land land 

2 3 4 
-------_._. -------------

Total 

Opprox. percentage 

6 

of families belon&-
ing to Scheduled 
Castes/Tr ibes 

5 

Area of land 
to be acquired 

[Difference 
between 

('01.(3) & (6)) 

7 

--------------.----------------------------------
6. Estimated cost of aquisition of the land shown 

in last column against 5 above. 

7. ,Estimated cost of Development of land shown 
In last column against item 5 above (Oil tbe 
.cale iDdicated in the Scheme) : 

~4) LeftUiD& 



lb) Paved Stn=ets 

(~) DraiDa 

(d; Masonry wells, if any 

(,) Total 
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8. Batimated averaae cost of a developed house-
site ill the district OIl tho basis of the above figures. 

9. Amount provided by the State Government 
for provision of house-sitesjhouses to families of 
Scheduled CastesfJribes in the district during 
the 4th Plan period (both under the State Sector 
as well as Centtally sp0D8ored sector). 

10. au the State Government enacted any legislation 
for conferring homestead rights on families of 
laDdless workers in rural areas of the State? If so, 
please iDdi~ 

(cr) its title and year of enactment ; 

(6) the meat to which it has been enforced ill die 
district; 

ee) the total amount of compensation. if any, 
paid (or to be paid). by the State GovI:D-
ment under this legislation in the district ; 

(d) is the amount referred to in (e) above, re-
coverable from the beneficiaries? If SOl 
the averaae amount per beDe:ficiary should 
be indicated. 

II. Remara,ifany. 



APPENDIX II 

(Vide INTRODUCTION) 

Analysis ofthe Action Taken by the Government on the recommen-
dations containe l in the Sixteenth Report of the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes. 

I. Total numbel of recommendations 

II. Kecommendations that have been accepted by Government (fJide 

recommendations at Serial Nos. 7,8,14, IS, T6, 17,18,19,23 and 
24) 

Number 

}'C:Ioentllge .. to tot .. 1 

III. Recommendation which the Committee do not desire to prusue in 
view of GoveInment's. replies (f)jde recommendations to Serial 
Nos. 3, 9, 10, II, 12, 13, and 20) 

10 

38.46 

Num~ 7 
percentage to total 26.93 

IV. Recommendations in respect of which replies of GoYemment have 
not been accepted by the Committee and which require mteration 
(fJide recommendation at Serial Nos. I, 2, 5, 6 and 21) 

Number 5 

Percentage to total 19.23 

V. Recommendations inreapec:t of w~ GovQnm~ ~ve.filrnished 
interim replies (fJide recommendations at Serial NOB. 4, 22, 2S and 
26) 

Number 

Percentage to total 
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